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HALF-AN-HOUR DISCUSSION

On points arising out of answer given ta
the Rajya Sabha on 30th April, 1992 f0

Starred Question No. 61 regarding pension

to journalists
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THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Mr. Patel, don't you
want a reply from the Minister? You don't
know the procedure of the half-an-ihour
discussion. The Member who initiates poses
the questions and the Ministe- will answer
Then all those who have taken permission
from the Chairman, in advance, will ask
further questions, if any. Please go through
the rules. Let us not change the procedure.

THE MINISTER OF STATE OF THE
MINISTRY OF COAL WITH ADDI-
TIONAL CHARGE OF THE MINISTER OF
STATE IN THE MINISTRY OF LABOUR
(SHRI P. A, SANGMA): I can reply later.
They may ask questions now

THE VTCE-CHAIRMAN (SHRI H.
HANUMANTHAPPA); Let us not change the
procedure, otherwise it will again become a
discussion. After your reply, if anything
remains, Members may ask pointed questions.

SHRI P. A. SANGMA: I had the occasion
to mention on the floor of this august House
that there are four issues pending before the
Government as far as the working journalists
are concerned. First is the implementation of
the Ba-chhawat Award. At the last occasion, I
had informed this august House that there are
large numbers of estabilshments which have
not implemented this  Award.  The
responsibility of implementing this Award lies
with the respective State Governments. The
Deputy Minister of Labour had addressed a
letter to the State Governments, requesting
them to set up a tripartite committee to
monitor the implementation of the Award. HI
they thought that a tripartite committee was
not required they were requested to set up a
monitoring cell, in the Ministry of Labour in
order to monitor the implementation of he
Bachhawat Award, Sir, I am  happy to
inform the House that
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the State Governments have responded to our
request. The States of Madhya". Pradesh,
Kerala, Bihar, Andhra Pradesh, Assam, Uttar
Pradesh, West Bengal and Orissa have
constituted a tripartite com--mittee, and the
Staes of Rajasthan, Maharashtra Punjab and
the Union Territory of Delhi have constituted
a monitoring, cell.

Ths second question is in regard to the
august House, in regard to the number of
newspaper establishments which have fully
implemented the Bachhawat Award, was 574.
Now, as a result of the steps taken by the
Labour Ministry here, as well as the
respective State Gov-e-tiTnents the number of
establishments that have fully implemented
the Bachhawat Award has gone up to 600.
This means, there is an addition of 26 more
establishments. I can assure this House again
that we are pursuing this matter and we are
trying to impress upon the State Governments
to ensure that the Award is implemented. This
is one thing.

The second question is in regard to the
constitution of a new wage board. There was a
time when we did take the position on the
floor of this very House that Government was
not contemplting the setting up of a new wage
board But after that, a number of
representations have come from the journalists'
associations. Yesterday we were starved of
newspapers because of the strike day-before-
yesterday. Things have changed. Yesterday. I
made a statement on the floor of the Lok
Sabha that the Government had an open mind
in regard to the constitution of a new wage
board. I had also assured the Lok Sabha that I
would convene a meeting of the journalists?
associations as well as the industry.
Accordingly, Sir. a meeting with the
association of working journalists is being
convened on the 24th of this month. I have
also convened a meeting with the industry, the
newspaper employers on the 25th of this
month. After we discuss the matter with the
ioumalists' association on the 24th of this
month and with the newspaper industry or the
25th of this month, the
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Government would decide in regard to the
constitution of a new wage board. I am not
able to say that Government would do it. It
will all depend on the consu'tations we are
going to have with both les. As I said, we
have an open mind, I am not personally,
averse to the constitution of a new wage
board. Therefore, we will settle the matter
after we talk to both the employees and the
employers. This is he second thing.

The third thing is regarding medical
allowance, matters pertaining to their safety
at work, LTC, etc. The Government have set
up an expert committee...

SHRI RAMDAS AGARWAL; What
about pension?

SHRI P. A. SANGMA: I am coming to
that. Don't worry. I know the problem fully.
You need not worry about that. This matter
was referred to an expert committee. The
expert committee had given its report. It was.
referred to an empowered committee headed
by the Additional Secretary, Labour. The last
meeting of this committee had taken place on
the 20th of last month, i.e. July. They are
finalising the report. I am assured by this
committee that they would be able to give the
report within fifteen days. Therefore the third
issue is also moving.

The fourth one is pension. As I Tiave
mentioned, a pension scheme has been
chalked out. The Board of Trustees of the
Central Provident Fund Organisation has
drawn up a pension scheme. This pension
scheme, proposed by the Board of Trustees of
the Central Provident Fund Organisation, was
discussfed With the representatives of trade
unions, with the representatives of working
journalists' associations, on the 29th of May
this year. In the meeting the representatives
were more or less agreeable to the proposal.
So, they told me, 'You can go ahead with
that." But I told them, "No. Don't take a
decision so quickly. You take ten days' time.
Here is a copy of the proopsal. You go back.
Have a thorough study. If yon want any
modi-
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fication to be made, any suggestions you want
to make, knidly giv© them within ten days'
time." We have not received any proopsal for
modification or change or anything else. In
the mean time, the Association had a very
thorough discussion with the Provident Fund
Commission, and I am glad to infrom this
House that the Journalist Association has
accepted the proposal of the Central Board of
Trustees of the Provident Fund Organisation,
and it has now given this proposal to the
Government. The Government is examining
this proposal,

Therefore, all the four matters which relate
to working journalists, are very much on the
move at different stages, I assure you that,
like the hon. Member, we arre all concerned
about the welfare, safety and other benefits
that working journalists should get.

Thank you, Sir.
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THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA-: Please. 1 think, most
of the points have been clarified.

SHRI RAMDAS AGARWAL: No, Sir.
That is the last point.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA); Please wait, man.
You have mentioned it. Please. He has got
another chance to reply. He will take note of
1t.

SHRI (RAMDAS AGARWAL: Okay. It
does not matter.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): So, if an, pointed
questions have been left out in the reply of the
Minister, those qustions may be asked.
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SHRI SUKOMAL SEN (West Bengal):
Sir. I have only two pointed questions. 1 will
not take much time.

Sir. the hon. Minister has mentioned that
about 600 odd newspaper establishments had
implemented the Bachawat Award, but the
position is not clear about how many
newspaper establishments are yet to
implement the Award" and how many of
them have gone to the court. If he gives these
figures, then, the picture will come to us
about how many establishments are still
to implement it.

His reply about setting up of a new
wage board is quite vague.  The position is
very clear that a number of newspaper
establishments have gone to the Supreme
Court to nullify it. A number of estab-
lishments have already implemented it. He
says that he has convened a meeting of the
iournaist Association as well as the
newspaper establishment owners. If the
owners who have already gone to the
Court, oppose it—and it is quite possible that
those who have gone to the Court, will
oppose it and that some of those who
have already implemented it, may also do
so—what is the Government's Mind? He
says that he has an open mind. "Open
mind" means nothing in practice when
some opposition is there. So. T want to
know whether the Government has decided
that  despite possible opposition by some
owners the Government would go ahead
with the decision to set up a wage board
because the day before  yesterday, you
know, newspaper journalists went on strike.
No democratic society can function without
a free P ess, and no free Press can
function without journalists who have
satisfactory
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working conidtions. They are fighting for
improvement in their working conditions. For
that the Government has got definite
responsibility. So, the Government should
take a decision on setting up a wage board. If
they depend on a green signal from the
owners, then, the question will be very
difficult. I would like to know from the hon.
Minister his mind about it.
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SHRI N. GIRI PRASAD (Andhri
Pradesh): Mr Vice-Chairman, Sir, it i clear
that the Minister has understoo< the
problems of the journalists. He ha
categorised them and analysed them. Bu it is
also clear that there is a lot of dis
contentment among the journalists fo quite a
long time. Yesterday you hav< deprived us
of newspapers also When the Government
claim tha they are moving in a right direction
and talking to everybody, all groups of
peopli and trying to arrive at a solution, then
why was there a scope for a strike thi day
before yesterday? Why couldn't the
Government prevent the strike by solvin; the
problems, taking all the people into
confidence and settling the issues? D< all
these problems which the Ministe has
mentioned here only relate to th post-strike
period or was the Govern ment moving the
pre-strike period also T am afraid the
Government is movin; only under the
pressure of the strike not because of its own
free will. I would like to know the actual
position from the Minister and 1 hope the
Minister, a least hereafter, as he has stated
here am in the Lok Sabha, will attend to>
thes problem and he will not leave any root
for discontent and further agitation.

SHRI S. VTDUTHALAI VIRUMB
(Tamil Nadu): Mr. Vice-Chairman, Sir from
the 'reply made by the hon. Minis ter just
now [ have come to know tha the
Government of Tamil Nadu has nc
constituted a Tripartite Committee to im
plement the award. Is there any proposa with
the Government of India to pursu the matter
with the State Govemmer and to see .hat the
award is actually im plemented?

Secondly, an hon. Member from thi side
has said that some English news papers are
getting advertisements but no
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Hindi newspapers. I would like to say that that is
the case not only with Hindi newspapers but with
other regional language newspapers too.
Therefore, I request the hon. Minister to see that
regional language ntwspapers get an equal treat-
ment ar par with English newspapers.

Then. Sir. the important thing is that the
capacity of newspaper  establishments to
implement the award and the revenue received
by them through advertisements from the
State Government are inseparable, especially
as far as small newspaper establishments are

concerned. But, in Tamil Nadu,
advertisements to newspapers are allotted
by the State Government in a partial

manner and  decision are taken from a
political point of view I do not know what
is  happening in other States. But as far as
my State is concerned, this is the position.
If one goes through '"The Hindu'
'Dinamani', Dinamalar' and 'Murasoli',
four newspapers published in Tamil Nadu. and
sees how many advertisements are given
to these newspapers, one will find out whe-
ther the accusation made by me is actually
justified or not. Therefore, I want to know
from the hon.  Minister whether the Central
Government is going to formulate any norm
and intimate it to the State Government to see
that it is implemented and that advertisements
are given to newspapers in an impartial
manner. This is one of tre important issues.
I hope that the hon. Minister will give a
positive reply.

SHRI = VITHALBHAI M. PATEL
(Gujarat): Mr. Vice-Chairman, most of the
regional newspapers are not implementing
the Bachawat Commision report because
there is no provision for a deter-rent
punishment in law. There is only a provision
for a fine of Rs, 200 for not implementing the
report. May 1 know from the Minister
whether the Government is going to have the
laawamended in such a way that a provision
for the punishment of imprisonment for six
months or one year for those who are not
implementing thereport of the Bachawat
Commission report or any oher commisison
report is included? Are they
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going to do this or not?

SHRI P. A. SANGMA: Sir, as far as the
first question about the pay-scales is
concerned, I do not have the details as to
how many slabsare there. I will have to find
out the details.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): What about the
point of discrimination between Hindi and
English newspapers?

SHRI P. A. SANGMA; Even on the point
of discrimination between Hindi and English
newspapers, I do not have information. It
is with the Information
and Broadcasting Ministry. They should be
having it. I will certainly find out and see
what can be done about that.

As far as the DAVP advertisements are
concerned. . (nterruption).

SHRI VISHNU KANT SHASTRI
(Uttar Pradesh): Sir, when he finds out, he
must place the answers before the House.

THE VICE-CHAIRMN (SHRI H.
HANUMANTHAPPA). He will have to act
on that. What is the use of placing the
answer here? He says he will look into it-

SHRI RAMDAS AGARWAL; The
Minister gives the same reply, after two and
a half months, that the information is not
available. Then, who will collect the
information? (Interruptions).

SHRI MOHAMMED AFZAL alias
MEEM AFZAL; Sir, he is very much right.
Last time also he said it was with the I & B
Ministry. This time. . . (Interruptions).

SHRI SURESH PACHOURI, It relates to
the I & B Ministry.

THE VICE-CHAIRMAN (SHRI H
HANUMANTHAPPA): This time, he has
said that it must be with the I & B Ministry
and that he will collect it-Do you want this to
be turned into a question-answer session?
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SHRI P. A. SANGMA; I must frankly
admit that as already discussed, we will
confine ourselves to a new Wage Board and
consider it. I need not really collect all these
small details.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): He is ready for a
Half-an-Hour Discussion and not for a full
fledged discussion. (Interruptions)

SHRI P. A. SANGMA; I can assure you
that whatever points have been raised here on
the floor of the House today, I will go through
the entire proceedings and on the 24th and
25th, when I meet the associations and the
establishments, I will certainly discuss these
points. That much I can do.

Now, as far as Mr. Sukomal Sen's
question is concerned, he asked as to how
many establishments have not yet im
plemented the award. Mr. Yadav also
asked the same question. Mr. Yadav said
that 936 establishments have yet to im
plement the award. It is not a correct
figure. The correct figure is higher than
that. The number of establishments who
have not yet implemented the award
is 952 and not 936. There are 23 or 24
court cases which are pending before the
Supreme Court. Now, your suggestion
whether they will withdraw these cases
or not, cannot be considered. 1 cap cer
tainly talk to them when I meet them

on the 25th. But I cannot say with
guarantee that I will be able to persuade
them. It will certainly be one of the

topics on which 1 will speak to the news
papers industry when I meet them on
25th. Regarding the category of  news

papers—small, medium and large—that
is a general category. But Bachawat
Award has categorised them into ten
establishments. Actually it is nine plus

one because one establishment was sub
divided. I would say the number is ten.
These are; where the gross turnover is
Rs. 100 crores and above, Rs. 50 crores
and above, Rs. 20 crores and above, Rs.
10 crores and above, Rs. 5 crores and
above, Rs. 2 crores and above; Rs. 1
crore and above, Rs. 50 lakhs and above;
Rs. 25 lakhs and above and less than
Rs. 25 lakhs. So these  are
the categories. Actually, some of these issues
have been challenged in the Supreme
Court—this particular  category
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itself and also the concept or the criterion of
the paying capacity. The Bachawat Award
has said that their paying capacity should be
on the basis of their gross turnover. Now, the
newspaper establsb-ment has said, "No, our
paying capacity should be on the basis of net
turnover." These are the basic issues that are
lying before the Supreme Court.
Therefore, we have taken a position
earlier, let these basic issues be settled by the
Supreme Court so that it will be much easier
for the next Wage Board to decide and come
to a conclusion. That is why, on the 30th of
April, when I replied to Q. No. 61, I said, "at
this stage, we donot intend to go in
for a new Wage Board." But today, I am
changing my position and that answers your
question. I am changing my position of the
30th of April. At that time, I said, "no. we are
not going to go in for a new Wage Board."
Now, I am saying that I have an open mind.
Let me discuss it with the establishments
and the  newspapers industry.
(Interruptions) As far as coordination is
concerned... (Interruptions)  As far as
coordination is concerned . . . (Interruptions)
They have every right to go on strike and
express their grievances in the manner they
have chosen to do. I don't grudge that.. But
on the other hand, I don't think that the
Government is taking this decision because
of the pressure or because ot the strike.
Not at all. As far as the working journalists
are concerned, I have been a very good
friend of theirs and they are very good friends
of mine. If I may remind the House, when
the Bachawat Committee has ~ recommended
an interim  relief of 74 per cent, the
Government, of India at that time has
given an increase of 15 per cent in  the
interim relief. Therefore, the Govern-
ment has its own mind. It is not because of the
strike. Otherwise, if we were to go strictly
according to the Bachawat Award, we
could have given an interim relief of 71/2 per
cent. But we doubled it. Therefore, we have
our own mind and we are certainly
concerned about their welfare. 1 have got
the figures. Tamil Nadu has got 103
establishments of newspapers of which
80 have fully implemented, 2 have partially
iniplemneted 21 establishments have yet to
implement
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it. We will remind the Tamil Nadu Gov
ernment ----(Interruptions). The Tri
partite Committee. We will certainly
remind them.

As far as the Advertisement Folicy is
concerned, a point has been made tnat there is
a disparity between the regional newspapers
and the national newspapers, the language
newspapers and the English newspapers. |
will certainly bring this concern of the
Members to the notice of the I&B Minister
and I hope he will go into all this.

These are the few points which have been
made.

(Interruptions)

SHRI VITHALBHAI M.
What about the punishment?
(Interruptions)

PATEL.:

THE VICE-CHAIRMAN (SHRI H
HANUMANTHAPPA):  Your question
is answered.

SHRI P. A. SANGMA,; I think one small
point is left.

As far as the Advertisement Policy of the
State Government is concerned, we have
nothing to say. I mean we can't comment on
that. I am taking the responsibility of passing
on your suggestion of DAVP advertisements.
The Central Government formulates the
Advertisment Policy with the 1&B Ministry.
Certainly, if there is any disparity between
the regional language newspapers and the
English newspapers, we will certainly look
into that. .. (Interruptions) . . The State
Government has got its own policy. I don't
think. .. (Interruptions) . . .

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA); He has already said
that. I remember.

SHRI VITHALBHAI M. PATEL;
What about the prosecution and punishment?
(Interruptions)

SHRI MOHAMMED AFZAL alias
MEEM AFZAL,:...The Central Minis-tsies
are also giving advertisaments,...
(Interruptions). ..
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THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA); He has replied
(Interruptions)

SHRI S. VIDUTHALAI VIRUMBI;
Sir, T want to ask only one question.
Regarding the discrimination practised
by the Central Government > want to
know whether the Government of India
is going to create some norms to per-
sude State  Governments to see
that such type of (Interruptions) ...

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA); He has answered'
that question.

SHRI P. A. SANGMA; I have answered.
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(Interruptions)

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA); He has already
answered it. You are not listening to him. ..
(Interruptions) . No, no; he has answered...
(Interruptions)... 1 am not permitting a
question-answer session... (Interruptions). ..
No, I am not permitting.

SHRI S. VIDUTHALAI VIRUMBI; Sir, it
is a very important issue; that is why I am
asking.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA); Why do you ask if
you don't want to listen to me?..
(Interruptions)... It applies to Mr. Agarwal
also. If you want my permission, take my
permission. What is this, simply standing and
putting questions? What is the use of
somebody sitting in. the Chair?
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SHRI RAMDAS AGARWAL; One
minute only. Sir.

SHRI P. A. SANGMA; As far as Mr.
Pacfaouri's point is concerned... (Inter-
ruptions) ...

SHRI RAMDAS AGARWAL; Only one
minute. I will not take more than half a
minute.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA); No. Mr. Minister,
please react.

SHRI P. A. SANGMA; As far as Mr.
Pachouri's point is (concerned, about the
price-rise-DA. linkage and all, they have
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a D.A. which is linked with the consu-
mer price index.

As far as punishment is concerned, I do
agree that the penalty which is provided in
sections 17 and 18 of the Act is very, very
minor. I have noted the suggestion and it will
be ronsidered.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA); The House stands
adjourned till 11 A.M. tomorrow.

The Holise them adjourned at forty-
nine minutes past six of the clock till
eleven of the clock on Friday, the
7th August, 1992,



